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The applicant was ape* inte

in the Northern Railway, Mari# -7-?1’»&
in the year 1947 and was cmfirmaﬁ ""“‘

against the applicant was that he was unauthorisedly Zﬁa

tor more than 80 days. In the enquiry which took plaqe@-: ,
"the applicant was found guilty and was 1removed from se.rf?i :
vide order dated 22,9.1976., He filed an appeal against the
said order which was also dismissed. Thereafter, the
applicant filed a review application but ultimately, the
applicant was re-employed vide order dated 3.11.1980 and
was posted at Dhampur, District Bijnor, The apphcant was

e Y Wnbarmt QT
again’, for unauthorised occupation of the Rallway Q‘.lartl:ar

2 l‘l

from 16'16.-1968 even though, he has been transferred to
Lgksar, The departmental proceedings took place and again
the applicant was held guilty of the charge and vide
order df;ted 20.7..1;984, nhe was removed from service, He
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is not -nacessaarg; to
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as th& ap.pﬁ-lalnat& Grder is ﬂ_:j;'zj:_ 'ilr ri u l 1rj=-‘[' ﬁr:- -;"-‘-‘.H:,.:

b passed eveniwithout hearing the a ﬁ‘%‘gﬂ

-ces the application of the applicant‘
be allowed and the appedlate Ordar dated &i*ﬁ_@ >
Review Order dated 27.5.1986 are quashed. ahﬂ

and as far as possible the appeal shall be dlspOsed G-En

M

within a period of 2 months from the date of communication

o £
of this order, The application is disposed of with the
above observations., Parties to bear their own costs. :
Member(h)a ' Vice%:atmn' -
Dated: 13,1,1992
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